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BEFORE THE PRINCIPAL BENCH,
NATIONAL GREEN TRIBUNAL, NEW DELHI
Original Application No. 936/2018
IN THE MATTER OF:

Rajesh Kumar ... Applicant
VERSUS
Govt. of NCT of Delhi & Ors. ... Respondents

ADDITIONAL ACTION TAKEN REPORT ON BEHALF OF DELHI
POLLUTION CONTROL COMMITTEE IN TERMS OF THE ORDER
DATED 05.04.2019

[T IS MOST RESPECTFULLY SHOWETH:

l. That in compliance of the orders passed by this Hon’ble Tribunal, the
industrial unit mentioned in the order was inspected by DPCC on

25.01.2019.

2. That during inspection, unit namely M/s Rashid with address House Number
E-727, Ground Floor, Chajju Gate Marg, Near Chajju Gate Marg, Babarpur,
Delhi- 110032 was found engaged in the activity of manufacturing of Brake
lining. That the inspection report dated 25.01.2019 is herewith marked and
annexed as ANNEXURE-A.

3. That East Delhi Municipal Corporation vide letter dated 26.03.2019 reported
that the alleged unit has been sealed on 26.03.2019.That the copy of the
letters dated 26.03.2019 is herewith marked and annexed as ANNEXURE-B
(colly).

4. That on 12.04.2019 the DPCC had imposed Rs. 50,000/- as Environmental
Damage Compensation. The unit has not submitted EDC till date. That the

copy of the order dated 12.04.2019 is herewith marked and annexed as
ANNEXURE-C.




@

. That the Recovery Certificate was issued on 10.05.2019 to effect of recovery ,‘g

Environmental Damage Compensation of Rs. 50,000/- imposed on the unit,

. That on 19.06.19 and 04.07.19 reminders were sent to the land revenue
officials for recovery of the EDC. That the copy of the directions and
reminders issued is herewith marked and annexed as ANNEXURE-
D.(colly)

- That the criminal complaint against the unit has been filed before the court

of Hon’ble ACMM, Delhi in the 1% week of July, 2019,

- That the electricity connection for the premises has already been

disconnected by BSES.

- That unit is presently lying sealed.

Date: \S‘:)}‘\')_Q[O{
Place: 'DeO\)\_;

Environmental Engineer
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EAST DELHT MUNICIPAL CORPORATION
FFICE OF THE ASSISTANT COM MISSIONE
SHAHDARA (NORTH) ZONE
2{}’”&3 Office Nesr Shyam Lal Coliege
eshay Chowk Shahdara Delhi-110053.
Phone-011-22824647,

No. AC/SH/N/2019/p. "

Hohd Arit,
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DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) -
E?’i 5TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110 006
‘g-gf visit us at : http://dpcc.delhigovt.nic.in
F.No. DPCC/CMC-UNGT /2019/ ) £ ¢~ - 9 £4 Dated: |2 }uq / 19
To.

The Deputy Commissioner, Shahdara (North) Zone
East Delhi Municipal Corporation,

Room No. 106, First Floor, Zonal Office

Near Shyam Lal College, Keshav Chowk Shahdara,
Delhi-110053

Sub: Hon’ble National Green Tribunal (NGT) Matter in case of Rajesh Kumar Vs Govt. of
NCT of Delhi, O.A. No. 936/2018

And whereas, a complaint was filed in Hon’ble NGT, Hon’ble NGT has directed in matter OA
No. 936/2018 vide order dated 21.12.2018, to take necessary action against the complaint.

And whereas, an inspection was conducted by DPCC officials on 25.01.2019 and it was
observed that unit namely M/s Rashid, H.No. E-727, Chajju Gate Marg, Near Chajju Gate,
Babarpur, Delhi-110032, is engaged in the activity of manufacturing of Break Lyning,

And whereas, M/s Rashid, H.No. E-727, Chajju Gate Marg, Near Chajju Gate, Babarpur,
Delhi-110032, is operating in residential/non-conforming area in violation of Hon’ble Supreme
Court order dated 07.05.2004 in I.A No. 22 in WP(C) No. 4677 of 1985 titled as M.C Mehta Vs
Union of India & Others, with respect to closure of illegal units from residential/Non-conforming
dreas.

And whereas, subsequently, on directions of DPCC, EDMC has sealed/enforce effective
closure of the said unit on 26.03.2019 as per the report received from DPCC.

And whereas, in view of Hon’ble NGT directions/orders towards levying Environmental damages in
the matter of O.A. No. 807/2018 and 996/2018, Competent Authority of DPCC keeping in view the
‘Polluter Pays’ principle has decided and approved to levy Environmental Damages Compensation
(EDC) of Rs. 50,000/-(Rupees Fifty Thousand only) upon you. |

And whereas, Competent Authority, Delhi Pollution Contrel Committee has decided to impose
Environmental Damages Compensation (EDC) of Rs. 50,000/~ (Rupees Fifty Thousand only)
each on the unit and EDMC.

gy —

In view of above, EDMC is requested to deposit Environmental Damages Compensation (EDC) of
Rs. 50,000/~ (Rupees Fifty Thousand only) which is to be deposit in the office of Delhi Pollution
Control Committee in the form of Demand Draft (DD) in favour of Delhi Pollution Control
Committee, within 15 days of issuance of this order,




Non- compliance of the above shall be treated as contempt of Hon’ble NGT order(s) and necessary |
action will be initiated as per the provisions of law.

This issues with the approval of the Competent Authority, Delhi Pollution Control
Committee.

Copy to;-

The Commissioner, (EDMC)

East Delhi Municipal Corporation

Plot No. 419, Udyog Sadan FIE, Patparganj
Delhi-110092

ol ¢




AL BN =
AN XYt - ) 9,

DELHI POLLUTION CONTROL COMMITTEE
z==—=——=—DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
C@EF 1 rioor, E Block, Vikas Bhawan-11, Upper Bela Road, Civil Line, Delhi-54
e — } visitus at : htip:idpec.delhigovipic.in |
F. No. DPCC/CMC-I/NGT/Rajesh Kumar/2019/ (§F 0 — 43 Dated: 19 ;‘ 06 [ 200
REMINDER-1
To,

The Sub-Divisional Magistrate (Shahdara)
D.C. Office Complex, Nand Nagri,
Opposite Gagan Cinema,

Delhi-110093.

Sub.:  Hen’ble National Green Tribunal order dated 05.04.2019 in Original Application No.
936/2018 in the matter of Rajesh Kumar Vs. Govt. of NCT of Delhi regarding causing of air
pollution by M/s Brake Lining Factory, Prop. — Sh. Rashid, H.No-727,Chajju Gate Marg,
Babarpur, Delhi-110032,

Whereas, Central Pollution Control Board is the State Board for all the Union Territories to exercise
powers and perform functions under the Water (Prevention & Control of Pollution) Act. 1974 and under
Air (Prevention & Control of Pollution) Act, 1981 .

And whereas, Central Pollution Control Board has delegated all its powers and functions under the
Water (Prevention & Control of Pollution) Act, 1974 and under the Air (Prevention & Control of
Pollution) Act, 1981 in respect of Union Territory of Delhi to Delhi Pollution Control Committee.

Aund whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control area.
under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act. 1981 vide
notification no. GSR 106 (E) dated 20.02,1987.

And whereas,Hon’ble National Green Tribunal (NGT) vide its order dated 05.04.2019 in O.A. No.
936/2018 in the above matter, ordered the following:-

“..The report does not show an steps Jor prosecution or recovery o compensation for
. o8 7 .
damage to the environment on “polluter Pays” principle... "

And whereas, the unit namely M/s Bralke Lining Factory, Prop. — Sh. Rashid, H.Nu-?Z'?,Chajju Gate
Marg, Babarpur, Delhi-110032 was operating in violation of order of Hon’ble Supreme Court and
causes damage to the environment and is liable to pay environmental compensation and accordingly.
ietters for seeking Environmental Com pensation of Rs.50.000/- (Rupees Fifty Thousand Cn ly) was issued
on 12.04.2019 with a copy to vou (copy of letter dated 12.04.2019 is enclosed here with) in compliance of
Hon’ble NGT order dated 05.04.2019. However, the Environmental Damage Compensation of’
Rs.50,000/- (Rupees Fifty Thousand Only) is still awaited from the unit.

And whereas, a letter was issued to you regarding recovery of Environmental Damages Compensation on
11.05.2019 (Copy enclosed).

And whereas, the unit M/s Brake Lining Factory, Prop. — Sh, Rashid, H.No-727,Chajju Gate Marg,
Babarpur, Delhi-110032 has not submitted Environmental Damages Compensation till date.

Now therefore, in view of above, you are once again requested io take appropriate action for recovery of
Rs.50:000/- (Rupees Fifty Thousand Only) from the unit namely M/s Brake Lining Factory, Prop. —
Sh. Rashid, 1.No-727, Chajju Gate Marg, Babarpur, Deihi-110032 as arrears of land revenue so as (o
comply with order of Hon’ble NGT dated 21.1222018 and 05.04.2019, the same may be remitted to
DPCC and submit compliance report in this regard to DPCC immediately.

This issues with the approval of the Competent Authority, Delhi Pollution Control Committee,

Encl: As above,
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DELHI POLLUTION CON

TROL COMMITTEE
| = DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
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F-No. DPCC/CMC-I/NGT/ Rajesh Kumar /20157 17482 Dated: oly)p 3-7))

REMINDER-II
To,
The Sub-Divisional Magistrate (Shahdara)
D.C. Office Complex, Nand Nagri,
Opposite Gagan Cinema,
Delhi-110093.
Sub: Recovery Certificate of DPCC toward Recovery of Environmental

Compensation, as arrears of tand revenue in r/o M/s Brake Lining Factory,
Prop. — Sh. Rashid, H.No—727,Chajju Gate Marg, Babarpur, Delhi-110032,

Whereas, the whole Union Territory of Delhi has been declared as an Aijr Pollution Contro] area,

under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act. 1981 vide
notification no. GSR 106 (E) dated 20.02.1987.

And whereas, as per section 21(1) of the Air (Prevention & Control of Pollution) Act, 198],
as amended to date no person shall, without the previous consent of the State Pollution Contro]

Board (DPCC in case of Delhi). establish or OpCraie any industrial plant in an Ajr Pollution Contro]
Area.

And whereas, Hon’ble Nationa] Green Tribunal (NGT) vide order dated 05.04.2019 in O.A
No. 936/2018 in the matter of “Rajesh Kumar Vs, Govt, of NCT of Delhi.» directed as under:-

“...The report does not show any steps Jor prosecution or recovery of compensation Sor
damage to the en vironment on “polluter Pays” principle,..”

And whereas, during the inspection dated 25.01.2019, it wag observed that unit namely M/s
Brake Lining Factory, Prop. — Sh, Rashid, H.N0-727,Chajju Gate Marg, Babarpur, Delhi-
110032, is engaged in the activity 01"manufacturing of Break Lining.

@)




And whereas, in view of Hon’ble NGT directions/orders towards levying Environmenta!
damages in the matter of O.A. No. 936/2018, Competent Authority of DPCC keeping in view: the
‘Polluter Pays’ principle has decided and approved to levy Environmental Damages
Compensation (EDC) of Rs. 50,000/- (Rupees Fifty Thousand only) on M/s Brake Lining
Factory, Prop. — Sh. Rashid, H.No-727,Chajju Gate Marg, Babarpur, Delhi-110032.

And whereas, letter for seeking Environmental Damages Compensation (EDC) of Rs.
50,000/- (Rupees Fifty Thousand only) was issued to the unit on 12.04.2019 with a copy to you
(copy of letter dated 12.04.2019 is enclosed herewith).

And whereas, SDM (Shahdara) was also requested for Recovery of Environmental
Damage Compensation(EDC) of Rs. 50,000/~ (Rupees Fifty Thousand only) vide this officer letter
dated 19.06.2019 & 11.05.2019 (copies of letter dated 19.06.2019 & 11.05.2019 are enclosed
herewith).

And whereas, the unit has not deposited the Environmental Damage Compensation of Rs.
50,000/~ (Rupees Fifty Thousand only) till date.

Now therefore, in view of above, you are requested to take appropriate action for Recovery
of Rs.50,000/- (Rupees Fifty Thousand Only) from the unit namely M/s Brake Lining Factory,
Prop. — Sh. Rashid, H.No-727,Chajju Gate Marg, Babarpur, Delhi-110032 as arrears of land
revenue so as to comply with order of Hon’ble NGT dated 21.12.2018 and 05.04.2019 and the same
may be remitted to DPCC. You are also requested to submit compliance report to DPCC within
07'days as the case is listed on 19.07,2019 in Hon’ble NGT.

This issue with the approval of the Competent Authority, Delhi Pollution Control Committee.
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Incharge, CMC-1

Encl. : As Above
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